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MR. DEPUTY CHAIRMAN: The question
is:

"That the Bill be passed".

The question was put and the motion was
adopted.

RESOLUTION RE. RATE OF
DIVIDEND PAYABLE BY RAILWAY
UNDERTAKING TO GENERAL
REVENUES AND OTHER
ANCILLARY MATTERS

THE DEPUTS MINISTER IN THE
MINISTRY OI RAILWAYS (SHRI MOHD.
SHAFI QURESHI): Mr. Deputy Chairman
Sir, 1 move:

""That this House approves the recom-
mendations made in paras 1.1. 2.51, 3.18,
1.19, 3.27, 3.28, 4.12. 4.1S and 5.11 of the
Report on Accounting matters of the
Committee appointed to renew the rate ol
dividend parable 1>\ the railway un-
dertaking to General Revenues as well as
other ancillary matters in connection with
the railway finance vis-a-vis the General
Finance, which was presented to Parliament
on the Titlt December, 1972; and

that this House further directs that the
action taken bv Government on the other
recommendations made in the Report
should be reported to the next Parliamentary
Committee which mav be appointed to
review similar matters."

Sir, the Railway Convention Committees
constituted in the post-Independence era have
determined mainly the form and the quantum
of the return that the General Revenues should
receive—on the Capital invested on the
Railways during the Plan periods. The
principles enunciated by the
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Convention Committee in 1949 have
broadly been followed by the successive
Committees, with such modifications as
were considered expedient in the changing
circumstances.

The recommendations of the recent Con-
vention Committees have covered five yeai
periods of the respective Five Year Plans so
that the Railways could know the resources
available for Plan projects and programmes
after meeting the dividend liability.

The present Committee constituted in
August 1971, presented an interim report
on 7th December, 1971, which was
accepted by the other House on the 16th
December, 1971, and by the Rajya Sabha
on the 20th December 1971. The interim
report covered the financial years 1971-72
and 1972-73.

In their first report on Accounting Mat-
ters presented to the House on 15th De-
cember, 1972, the Committee have covered
a wide field. In Chapter 1, the Committee
have recommended that the recommenda-
tions made by them for the financial years
1971-72 and 1972-73 with regard to the
rate of dividend and other ancillary matters
should be taken to cover the next financial
year, namely, 1978-74 also. I am grateful to
the Committee for this recommendation.

The Committee have examined in depth
the various financial and accounting pro-
blems of the Railways. They have made
certain valuable recommendations. Those
recommendations broadly fall into two parts.
The first part, in respect of which the specific
approval of this House is requested, deals
with the rate of dividend payable to General
Revenues and other ancilliary matters (para
1.1). quantum of contribution to the
Depreciation Reserve Fund during 1973-74
(para 2.31). payments to be made to the
States in lieu of the passenger fare tax and
the contribution to the Railway Safety Works
Funds (paras 3.18, 3.19, 3.27 and 3.28). rate
of interest payable on loans taken lo finance
development and expenditure works (paras
4.12 and 4.13), and the interest chargeable on
| loans taken from  General Revenues
to !
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finance expenditure from Revenue
Reserve Fund (para 5.11).

The second part of the recommendations
relates to general accounting matters in res-
pect of which the committee has asked further
studies to be made and indicated the lines on
which they are to be made. These are—

'the requirements of the Depreciation
Reserve Fund during the next five year Plan
(paras 2.17 to 2.20); the precise effect of
using overaged steam locomotives and the
economics thereof (paras 2.59 and 2.60);
inadequacy of electric locomotives and
continuance of overaged electric
locomotives in service (paras 2.71 to 2.74);
the need for exercising extreme
circumspection for making further in-
vestments for augmenting Railways' capa-
city for manufacturing wagons during the
next Plan (paras 2.88—2.90); planning for
additional coaches (para 2.106); the need for
a crash programme for eliminating level
crossings in the areas of high traffic density
as quickly as possible (para 3.55); the
directions in which passenger amenities
should be improved and the need for giving
due priority to provision of quarters for
railway staff (paras 4.15 to 4.21); a study of
the question whether over-capitalisation of
the Indian Railways should be amortised
and. if so, for what period and whether the
capital structure of the Railways should be
restructured (para 5.17); a comprehensive
review of the form and content of the
Railway Budget and the number of
Demands for Grants and the preparation of
performance budgeting, as well as other
documents with a view to rationalisation and
simplifying their contents (paras 7.9—7.13),
reorientation of accounting procedures
(paras 7.28— 7.30); a review of the
provisions contained in Accounts, General
and Engineering Codes (paras 7.32 & 7.33);
a reappraisal of the present system of
management accounting and examination by
a high level Action Committee (para 7.49);
strengthening of the Costing Organisation
(para 7.59): appointment of a Committee to
go into the whole question of planning,
programme and holding of stores
thoroughly with a view to
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bringing out improvement™® in the existing
systems and procedures and exploration of
other area* of railway operation to be-
monitored with the aid of computers (paras
7.81 and 7.82).

As will be clear from what I have said, the
Committee themselves have recommended, in
mam of these areas, further studies and
investigations by special task Torres or
Committees. The issues involved are
important. It will be my endeavour to
constitute these committees and task-as
expeditiously as possible and the action taken
and the progress achieved will be reported by
the Ministry to the next Convention
Committee.

As 1' have already stated, the Committee
has taken a good deal of trouble to go into the
various accounting and related matters and
procedures in depth. The Committee is
currently holding a number of si/tings to go
into commercial and allied matters and
availability of wagons. They have also
completed their sittings in respect of suburban
services. 1 look forward to receiving valuable
suggestions from the Committee for the
improvement of all these important sectors of
Railway operation.

With these words I commend the Reso-
lution to the House.

The question was proposed.

st qaw fEmie (397 wEE) o

qNTT. 0
i;;:_r.r AT=ATH
TEl dE
ITHs -,rr:1
i, | i

I F IAr AT oq T, 9%

7 [ F e

frrwrf= T = i ;
e ¥ feror TE s FrEife
Gor AT & W wwar g fa
AT FFeTA FTWHET F OG8] AT IHA

oy
Uy

77 i & omeAdE 7 @ A
g sy fam? 9 AugaEr g fF g
75 famfesr 7 A1 zAE ol s
pTEZ F W T TR ORH
AreAg ¢ fF 3wy od@mfr o woan
w ow1f FA A3 T

dtga, T w fawifer 2 oEfe-
e & A ® SHR  ZeEla
Az f@ar 2 217 #

"In the absence of any detailed record as
to the prescribed lives of various assets, the
Ministry of Railways have been able to
prepare only 'rough' estimates of accrued
depredation—arrear as well as current—
based on an ad hm assessment made some
years ago. The Committee consider that in
order to keep the appropriations to
Depreciation Reserve Fund at a realistic
level and as pointed out by the World Bank
Team, to avoid the risk of any future under-
provision, it is necessary lor the Ministry of
Rail-ways to further refine the technique of
assessing the depreciation requirements."

g, & uz HEa g & o#@=
Tz 1 el 7 Al FHIT OTAA
AT FAE MEEA F, TEA IAAEEHE
ferer 2. =z waae fgfaoas
fraem T a7 a faoar s snfeo

=y fA|E z91 2 115 F4E o

stafaozs 25 & fmo W@y A
THEIFH T UAARZ 6 ERIT TR
e T 7 THH L LIES

e fAmn W AT FW {7 FH

W W oAt 300 w42 2fy-
famem  F w=Re AEr |nlEm ) Og
gmE TEE 927 Adl fRar @
2 am g %1 7 & oF= um
F3= g4 7 DE el H"f FHITT

trafafe=s z2mAT =lEm T g7

frafafees &1 #mr 2 FARE IR 7
e A1FAT AT AITH TR T
fzamr 2 T A ATA AT CHTET



227 Resolution Re [RAJYA SABHA] Rate of Dividend 228
[=1 77w fene] 50 YT | WM W F e
TR w@H ow fawfor €, oewgm | § el # oG o @ F

ford w2 % &) I A ®

%
s AT Fwwr feEsdz oa
ST

_ Tl
qmT | W@ A% A% wmr @ o
58 ¥ d 26-27 F quu & aTEY

T
e 7 3w are # ar 7w fa-
g & & faodsr @m #r fewie
2 oAz dnA & @ a1 amET
aFr feafa & 41 @1 21 8

fiaq, =rd o Aiw aw N 2
f& T #1146 FAT THT =W
H g ogam g1 # A awen §
f& zad a2 F99 H WM A w=H
gy @t TE, A 146 F
T AT W AT TR 2 AR ATE-
oT BT OWAT 2 FAT WA ST g
am F1 AFET oz oww w@r
fagr o FFaT 1 g9 T & famer
g g AT ww s wprEm

31
447
:

]



229 Resolution Re [20 DEC. 1972] Rite of Dividend 230

st qaw @R AT 17, 18 Fifsm mifs =3 @t saww gl
arta A aga wEr § AT A wwmawm | w1 owfs s felw ¥ g1 &%
¢ fr oo awow AT W AW | e W@ sl e @ aww
TG FTAT AT T OWMA W 4R | A1 oW Wi 2 fF o & gw
UF AFT A3 ATAZ dweT g AT | Jmdr faeelt, 3w dwom el gme
i ‘ afer® JFH F1

oWz &1 wmE ag gl AMA, oA 7 oW A aga
e ofed Ww gfeEE F W | oy fewifwd o femd & ser A
‘- ot 53 | s, A § g owmm @ fr

faorm | Ao, @7 am A e | owm owwdr @ e are @
; g & daE=mF | f5 sET oaga mwewr Fwm fenr
AN WA FEAEE | g oA ImA F fa% g S mw
, CwE A | & wdt £ W s s
Hwr & W gEET mﬁmg Fizataas «d # #iv & aweEr

F1
SIF | f& 1967 H 1971 a% W w@ew
e _ wE | wT wqAT ¥ 41 a8 @& fviEw
AT TE  Ag A PO F AT | gwm AT A @ U 4 g,
oA N FAEd € S | gz e e 41 sww g, afed
, s us A | e agdl A0 gt GmA adr
FgAT AEW Z 1 A1 afEmw AT RICTIIE: 1 - S 1
qowAA A4 W7 A | ¥ g avensa #ear g {w famar
T ¢ o3 A Az | fawfd wm gs s, s
affaa g1 & f& & @ &0 #1€ | gw o#v & Amfm ad, A
| AT a1 gHI | A1 @ uwqEa & &, afaw gy
ar FWIE FAT- 0% WAA A WEH weEl g (&
AT FATC ALE Faq 10, 12 Tz fawfa =y
7o HE | F oWT W 4@ 88 GvHE W
St oot gwz g, afew wr a #wf I O G B G O =i |
9z 7 WET FEET AT AT | W1 qF0 IEF AMA 4T A9y
qFET, g EEvATEE Al g9 WA, A1 vH&  HEAA 4%
@ mm oA gava W1 Fw | ge  feen fawled dfen & s
2 froew afemw fwer w1 fawae | 9 & 4@ #NE wiw WAl oW
qEH §, 39 UFAds  FOA1 | IAAT HE AU FH FIA T AGT
A §, 4 A @ amm g1 | A e a1 # s g e
] 3 W ogwe | T W 4T #r Fifw & W
Ffer A qvwrewEw wfer TH fe ot mwgr fewmfs & =9 #1
03T A qEAHE FATET FT W WAl dEer




231 Resolution Re

[T 77 fFw

g9 97 Fen  mifFgrRz &1 39
qTAE # WTd FHEd d T
T @ F AT A, 91 ¥
g " gmw Awgw Fvar F
At SE AT WY (T )
Iy wgEw, § @wAw g fF
FHE A FW @0 ATR wEme fEAa
gn’hmmaﬁshﬂwé;ag

ATHT m‘ral ga fafagz
F AL W oS A\ Uw o7 2, 3
H oAz 4m ag"r%fa:".ﬂr&‘smﬂ?‘a
F1 uF gfews FFzT  Heefda 2
fo o1 fzfagz @ @wdr 21 ae
qfe® FT AT A T W7 W@ 7
A afeAs  owEFT w1 oAET 3
w21 war iaa fefagz 0 oaeAr
ga ag 9us fauw oF adw
ad g afew fggm g9t F GAn
et & f& S Y@ mArEr #
41, F@FAEI 47 ag A1 -
€ H AT A g1 ¥ AE F
FE BT G AAT & | dAga  FeEw
gar & wWH & 1€ ¥ owmA
aamar, @+ Afafe @ @
M aga gt &, famw @

AT &1 91 AT TTAT @ OHIT

@ ATG twa " fAdae awEr g

JqT AT T g W7 IFF FTEW

g ®1 foaar s fefasz fasar

qifgw 4ar ag ad fos @ 2 =i

gafau It fordzew 1973-74 9%
9

ﬁi"d‘mﬁsﬁé:iflm?

[RAJYA SABHA]

Rate of Dividend 232

WI W owm § ) FARaar S #
At omd EeT F¢ § fegeme
w7 fzar, av 49 wAr ®1% qdr "€
77 & fravw, afew ag o sy
f& @72 &1 38 @1 FT 94
AR U A=Y IUAE "l
72, faaw  w4ww Fwer T fami
2z I gy sfwar 1 oaEn &
EIC I el (£ o Ee B o B
Z, " W 97 aga A€l wTeE g
R oaE 4z 2 fF wza gm0
4 ¢ 48 3w faaar =fzo
oA HT GHET IR el 4T
1957 ® 42 SA(A0  wErar aar
a1 f& s S GEr omyiem, 4w
weq F1 fggr wmawm 0 gEE ag
g @aeqr &1 i & foear G
SH HTaT 41, IA9T w@ew ¥ fam
sl A, @fga f6e gz A T
fF so®F1  oweirdgE #7 fzar W
DRk I o B B e I
AT % d% H 1961-66 aF
12,50 ®912  w9q7  FAs fEAr
T OB WE J IqT FAma AL
7 fawifemr 1 2 32 16 25 wew
U S B L
gl fooe anl 7 W=y 9 989w
W A fRaar FHmT E, WAt 3w
F WATE W F@T 9 AT €2
1 3R smEr frear sifgn s
EEH A FAH AT § | FEAd FHAA
aﬁwrw*&ﬁzzga'rawmﬁaﬁ E1Es
WEAN wHrEE T oW F@r 2 fFozw

are W HETT & ‘f{fW F A1
aifgu, SfFa @7 F399 FHET A
FAA TAd T HIEAH AT AT
uodr WA frar w7 oW Tea
7 91 fRwwa 4, 3990 foer @
7z framm fanr fr =3 wv fea
qIET g1 W&, | WA IYTSae "l
T, IR FEN WT IAT F  HEAA
FHET 7 3w wE f femr owe
A FqUA FHAT A AT WA fAar



2

Resolution Re

TgESA & W 97 4g  fAea
aifgr | fer 3= Far F A
B & A9 # A FH AN AW TN

o q@ gl fan,  afer sw-
qe WEIRW, 99 wWIT &7 g
CA I € B A 1 A € O
Fgl AT d4  FTAd 0F HEY
fawm &1 wa@  Agr  TET 41 |
agi 1 Hfafaifadr § oawr G
g fem, @3 aEt 7 F@r ME AA
HOAT AT A0 A AW A WD
MY w9T F7 fawn, w@F EEde q
Ao fae wmr A fean, (e

fza EAMHZ F1E UFOd AEN A
qr v F WY @I MaAas
# AF F|ET Z, A1 A WEAM T
Agg ¥ fagzw sewm & 7 39
fe sma 2z awir & A fag
Wy g AT S oq wE, A
uF A a4 ¥ g fF WA anw
U OH@Ar ) AR AEE e A4
¥, FAFT Al 9g HLAT TI0 AT
Wy IEA 9T o§dr | [ 2w
FoqE AT TET ST WHEY FAET
W 3@ % WM WA § & A
1961-66 % fga@ & wma faan
W SEE a4 TEam # 3
fegra & &7 & fom @@ @
IAT IA1 qEl ad #ww e

[20 DEC. 1972]

Rate of Dividend 234

5
&
@ g

T g| d FE gy A
feqz va7 w1 21 IWW &7 AwEr
F 9 F oaad 7 oww fawa

qq A1 9T A%d wa F |
FAHT HE GFT FT AT F, FATHA
1 AT g, vaa w1 @ g, qfsaw
AreT W4T g A9 AT g1 A W
T FAGH THAT A A a1 W
oA A A% A @4 R OA%ET A
afez & Fgzr wwd sgwEr fan
Z 7 Wy fg@w WA wAmw|r &= v
faw & | f9=7 fzw F, 89 dew ar

g, WY TEAT w2 & FAT SMEA

AT FAIT WIT AwEr F fam

Us

Famm g,
AT IWF BT & fHgETFT ATT-
oz 2 a1 38 fgaw 7 fee
fFar w0 A1 fEeAT  qAT
1 24 7, fma @z aad
b1 A S B SO
aa w7 for & ogwwr aEr g
21 g 4w #fafemm fedw =T
| o G ozEmE, RS oA dr AW

qJ4q
=z

-




235 ft solution Re

[#fr st s W
4 2, freg & mamAr oz fv o7
qga  AAT FOT F

UTH  FA-TEAAEE AqET &
[ FE fF oTEr owew T oIy
F AT HHW AT Z 1 TZ ATHY
QIO NFF Z 0 AT HgT Al
Z, A9 TAT | WiFHI AT
T gMAT FeAT THE T, 3991
AT F AT ATEEr w1 faAdr "y
W ¥ fwaar Z, 39T 39 7 Aqqm
faaar 2 afsa amsr T@F oW
IEH A IAT T EAA 2, IE
agTe s ogfer &, o9e A gfex
AR AfgITEA Adr AT 4ga
I I G E R R e
amAr 41 f& A F ogfawrer @
AT e A9 faw o
SFIT A IEW TEar oaq 3w
AT HEE F¥F 2 Fq w7 ATET
qE AT FTT A4 T 7T AT TAT
I Fzq 7 & 29 51 GHar e
7wy oag wvew & fAam ¥ 3
7, zafao zwidr @F 9= H FAAT
21 7z fawga A adE WA
AT WAAA FHE T WA AY X
& #zar & f& 3w 97 fgame Fifww
Fe fasra afegs w1 s9faas @
GFEAT 2, @D THIGT wr 3AT amy
Tgaar  Arfzo, @A omwm 3EEr
sqgeal A@r wor A1 fer §Eew
F1 ATAT Z067 SATETAT TFT AT A
T weAr  gEAr ) Afaw qma
AAUAA TN & WA qZ A6 T
frar f& #aqq T=a 7 q7 wEd
T OO W UHT g ATEAT H
qTET AT 2 ZAC THA9Y WSt
wfafzers &, 72 d1 grar FAr @0
g A FIE WE AAF WAl
ot fF @ wvwr g7 az feafy
far ogé #1 ArAa " TrEEw
Al AT TR RS AT AG 7

[RAJYA SABHA|

Rate o/Dhnd, 236

F gg0 AT TAA " AT F AT AT
KECISRE IR E A E e | B 7 €4
Z ozt w9 wAEE 94T wEeg
a aeparg At forr fF omEemi oq
gear w4 fEar 2, AfFET IamEy
g arir iz w1 Z@r so ArdeEr
g At A AT dq97 fwar g
AMTF  FEAGT  wHTAT AT AT
e GO T | O o O T
far 3 o7 =@ wEr 2 (% meer
Fyo w20 g v famr 7 ouw
A EEA ST FTE A A A
g, 3947 F@d g0 A1 IAq qrEr
frdt a7 =Za F 97 % AE
aRdr . o s fafase aEm
Tifgu frad w2 & werw; FifF 7
qOow FT TFOE, TAH AAET
qITATATE F AT AR A 9w
FT oG F, IAHF FTOT Z(A AT
qiE AT FEAT AfET ) FO§AT
wErEg @ oHwEn FEA fEoag 9gAr
fiqE 2 Z9% wiA & FrE o feoew
a1 vEr 2, AEU S A4 FA9d
FAE 7 Agr gfezEr o AW
@it fgarr 7% WA H A1 oA=-
qear fgard AT F, IART T OGN
I AMITET HWE W@ (39T
wrar) o Fwramfy wgRm, ® oww
q%e1 w1 G949 FIA FT FS AA
FEAT AZAT E | ATH AT A A
o OFT STEEAT Z.TA KT AT FATHA
2 g wama var 2 f9w oaw@ F
E AgA  E HAATET AT AEA
ardr E1, 39F FAL UF FHAR
freara g1, AT v9q 1w qEErar

AT wE Al Z A’ T AT 0



237 Resolution Re

:
. %
Al

254
o doed %{

El
3

g
{7

Interruptions

T g, IaAr & FTr F )

SHRI DAHYABHAI V. PATEL:
This is very irregular.

it diamay Iw o AW AT aEa
qEEE F &5 ar A4 fawee
gft, w7 gERT F7 fr oAt az

g framwm # aww g fw
A% A1 B9 T H ¥W H =7
M AT A OYAE FE AT

AT AF F1 FH FIH AT
Ffeer AT F14 wifem gmT AT

[20 DEC. 1972]

Rate of Dividend 238

™ fF W™ FEws wWE 7 W
A qTAT F FMIW iAW AT W
BT OFT F AW ITFA S A
T A1 T 41, 3H & wfs ad
AN 25 AT Fo FH FA &K
77 frmn Fenwar swar &1 o6 3
1 f5 #fan a@mE, =y w7 AR
A gare 7 o1 wE B qE AE-
T aga faAr @0 vy # IWF
At F oA wedr FEmaft s
Fwd gn Fear wgw § OfF &
IO AFIFT G A 9w AR
ff ww waarT gAY 9 weEr FYA
X, Felm wwA &, WHAT FIA
&1 awar 7 A3 framww, G oaw
i gEam amw 7 fmmr o
a9 % TG F FTA IFT
TP 97 FE "wAr &1 W9
AT AE FT oA, IF g owmA famr
fear sz T A1 wmeERED 25
FI0Z Fo A TH FIH aMa fzar
far 2 f& =z o1 w3 @
e F7 A AW q oW wE E,
T THY AT A SAAT 9T T
q97 gHI? WNE X W&
9z 97 AT WAL FAT! WA

feaeft w81 fager &1 & FoAr
w7 AZ W AFAT A¥ Bl WO,



239 Resolution Re

[ s gEE W

Al wam wm fawer ama a3
71 5 wwrw A s Aarfew
T OIAA BIE FT I B

T W N AT ZWT | FA, ard
BT A AT TH OWEIT I WA
fiz gzt 74 wfFa ofems Fe

a Faga 4, afawfor § 3
oA w1 wif spEem W@ O3,
% TP R ST W@ 23
AFA 2 fF oW oA ® o9a |
T, ZWTT awedig #, g
aH W OFIE T ORTA @7 AR 2
TR g AT T W
= Ay & wfawrd =T
T A9 A% A OFT G
TEAT 21

IR i T A eI T
IEA O T A AR
fe =7 avz & wwAd B T
AT WHA T OAZ HAYT A qATH

-

i3
A o=

x

4142
P

i

;

Frar wfar By 793 &% gmEaEr #9
2 A T KT AET wA AE
o7 WrE 5T AWE 37§ oAt

L*JYA SABH'A]

public undertaking with

Rate of Dividend' 240

e wf g gigwfar & s
I % frmmy g O owW FEw
famr f5 wfawfamr 7 a9 fome
femr 2, W7 ZHF FIEAET WOAT
za% Ry & = afaefar #3
fge w9 5 %1 41§ faamw
UFAN] FATT A0 qAT IAA FEAA
= 97 fgma w1 Agw A& @
Fg whmiar 1 fmaw 2 f&

g, 78 Z%1 vem faar owmn, 3®
7 M =fgn 3T

Fa-Afza

Zl, ®E FWA F, ITW T FAL
wHd A@] wIA) a1 A 7A@
§ o1 Fei Amd § wgAr TnEar
ZfF o a9 F WAl § & W
AT AR1 A A7 WA stasiaai
A osra T AW F 9T Al

A TA T AT AT T TOAAL |
™ WET FAME T Awmer AT
qWEA  FEAT E

SHRI PITAMBER DAS: I do not propose LIl
t;ikc long time. Sir, I would like to avail
myself of this opportunity for (halving the
attention of the House, through you of course,
to a matter which needs basic thinking.
Undoubtedly, the Railways arc the biggest
about IS lakh
employees and over Rs. 3800 erores of capital
investment ;is at present. It is, therefore, very
natural lor the Members here and the people
outside to expect that the Railways should be
able to give a substantial amount as pro-tits to
the General Revenues. As we expect in the
case of other public undertakings, in this case
also, this being the undertaking—it: appears to

be very natural to expect the largest amount h)

n;r- ol dii dends to the General Re-1 his is one
approach.
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Sir, the other approaches that the Railways
cannot be regarded merely as a commercial,
undertaking. It is a public utility service. The
pattern of the Government that has been
accepted in this country is that it is
responsible lor providing all the necessities to
the people. The country is quite large, from
Kashmir to Kanya-kumari on one side and
then east and west. It is quite a big country,
almost as big as many countries in the world
combined. Commodities to be used by people
have to be carried from one part of the
country to another. The Government has the
responsibility of carrying foodgrains, for
instance, from one part of the country to
another. Similarly it has to carry cement, coal,
fertilizers also and, Sir, all these are low-rated
commodities. If the Railways have to be
regarded as a commercial undertaking, then
they must be free to refuse to carry these
goods because they are low-rated. But can
they refuse? Does the responsibility that we
have imposed on the Government permit the
Railways to refuse the carrying of these
articles? It does not, with the result that these
commodities occupy more space, bring less
revenue and ultimately result not exactly in
losses but in reducing the profits that they
could have earned if they had closed their
traffic to these low-rated commodities and
had replaced them it by high-rated
commodities. They could do it. Between these
two concepts, one whether the railways
should be regarded as a purely commercial
undertaking or whether it should be regarded
as a purely public utility service, we find our-
selves stuck in. And both these concepts are
very forceful. It is not easy to accept one and
reflect the other, as there are very strong
points in favour of both. The only way left
open to us, when we cannot accept one and
reject the other is to strike a balance some-
where in between I honestly feel—with
whatever little knowledge I claim to have
about the working of the railways—that the
railways do try to strike a balance and 1
would urge through you, the Members of the
House that whenever they consider the
working of the railways or the earnings of the
railways either being in the red or in the
green, they should not lose sight of the fact
that even if we wish this Department to be run
on completely commercial basis, we just
cannot afford to do it. Thank you very much,
Sir.
16—6/RSS/ND/72
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THE MINISTER OF RAILWAYS (SHRI T.
A. PAI): I am deeply grateful to the hon.
Member, Shri Pitamber Das, for correctly
putting the perspective of the working of the
railways in this country. As I have been
listening to the other hon. Members I would
like to make it clear that it was not our
intention to come before you requesting to
approve only some of the recommendations.
Recommendations which involving financial
matters require vour approval before the
Railway Budget is prepared. About other
things the Committee itself had its own doubts
and it has therefore, recommended that we
must have expert committee constituted to go
in depth and make a study of these matters.
There are other recommendations where they
have pointed out certain shortcomings like the
money that we provided for the welfare of the
employees which we have not spent. These are
things which are within our means and which
we  should set right.  There are
recommendations like the one that, we should
be more circumspect in the matter of
increasing the capacity for wagon manufacture
in this country. It is not that they have
suggested that we should not place orders for
more wagons. Today the capacity is mostly in
the private sector and the maximum number of
wagons manufactured in any year in the
country were about 26,000. Now, the Railways
have a capacity for manufacturing 2500
wagons and we propose to go up to 4,000
wagons. The orders that we have placed come
to about 40,000 wagons. We are not sure of
getting more than ten thousand wagons per
month for the next two or three years. In fact,
in some months it has been as low as 600 as in
last October. As a matter of fact, I think we are
leaning too much on our assets. If up to 1965-
66 the Railways had shown a surplus, it is
quite possible that we had not provided for
depreciation in the manner in which we should
have, anticipating the replacement value of the
assets that we might have necessarily to use.
The result of it is that it was possible for us to
earn a surplus. Secondly, it is said on the
Railways that the working expenses could be
kept low. Now, many hon. Members suggested
that we have become overburdened, that we
have become a white elephant and everything
else, but let us examine what has happened.
Between 1951 and 1972 our staff including
casual labour
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[Shri T. A. Pai] have gone up practically by
two-thirds. From about 10 lakhs, we are 18
lakhs now, the biggest employers. May be we
have with us quite a large number of people.
No other railway on earth has as many people.
If you ask me, are they necessary, I would say
that it may be possible to reduce the number,
but arc we permitted to do so in our social
system? If we replace a steam locomotive by a
diesel locomotive about 30 persons can be
displaced. We cannot afford to displace them.
We have to give them training. We have got
to absorb them in our service. It has been
pointed out to us that we could have replaced
our steam locomotives. I may assure the
House that we are trying to get the maximum
number of diesel locomotives and electric
locomotives from our own workshops. The
alternative for us is to import them. We have
stopped manufacturing steam locomotives, but
we are not in a position to discard them. We
are not an affluent country. We have to make
the maximum use of available resources,
whether we like it or not. In fact, most of our
difficulties are because we behave like an
affluent country without trying to make the
maximum use of our human resources, as well
as the other resources, available to us. I think
in this respect the Railways have done quite a
good job. In 1951-52 the number of
originating passengers carried was 1208
million. In 1971-72 it has gone up to 2536
million passengers. In 1951-52 the distance
travelled by them was 63072 million
passenger kms. It has now gone up to
1,25,333 million passenger kms. In fact, it has
practically doubled. In the case of goods
traffic also the Volume of work done had
radically doubted. In 1951-52 the figure was
98.3 million tonnes of originating traffic. It
has now gone up to as high as 203 million
tonnes. This is a tremendous job that the
Railways have done over a period of years. As
my hon. friend pointed out, is there any other
railway system which has been used more as
an instrument to develop the economy of the
country than as a business organisation? We
have the option of charging every commodity
at the cost price and hand over the surplus to
the country for development, but as it happens
we are asked to do so many subsidised
operations. If somebody sits in judgment, ne
can find
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it out. We are asked, why are Railways in the
red? I do not want to think in limited terms.
The very object of the Convention Committee
is that we want them to go into the case.
Please judge us by what we perform for the
economy. How do you expect us to give a
dividend of 6 per cent, which we ought to?
However, if we do not give a return on the
money that we utilise, somebody in this
country, the poor man in this country will have
to pay more excise on matches, sugar, salt or
something else. IF we accept that, we have to
produce a surplus, as we should produce a
surplus. It was pointed out to me in the other
House: Why do you want to earn a surplus?
Win not give more money to the staff?
Certainly, the welfare of the staff lias to be
looked" into, but we cannot accept the
philosophy that whatever surplus is produced
in any undertaking should go only to the staff.
The country also has a right to share it.

Now, what is the loss that we are incurring. Is
it onlv on account 4-00 p.M. of inefficiency? If
you tell me that it is on account of in-
efficiency. 1 would like to consider it with
von. On coaching services and passenger
traffic, our losses are Rs. 61 crores out of
which Rs. 12 crores are only on suburban
traffic. The hon. Member said that these arc
being borne only on account of people in the
three capital cities of India. Why should the
people of the rest of the country also bear it? I
may also point out that the people in these
three cities are also paying the highest income-
tax in the country and therefore it is legitimate
that the General Revenues may be asked to
subsidise them also. 1 do not know, if it is left
to us, is it possible for us to raise the suburban
fare. One half of the daily traffic in the Indian
Railways is theirs. In the City of Bombay
alone 25 lakhs of people travel every day.
Now, most of these people belong to the
middle class. If there is any talk of raising the
fare, I am sure there is bound to be a hue and
cry that the lower middle class be affected by
it. But nobody bothers how i he working costs
of the railways have gone up all these years.
They say that the
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Railwa\ can bring down the cost
firstly on its manpower, secondly on fuel,
thirdly on its rolling-stock and then on the
capital tost. Now, the capital cost has
been going on increasing. A wagon which
then used to cost only Rs, 16,000 in
1961, 1is now costing Rs. 35,000 to Rs.
36,000. For moving the same
commodity, the same freight is being
paid. But the capital cost is going up
higher. So far as the coal charges are
concerned, between 1950 and 1972, it is
plus 142 per cent. The other day also I
had been called upon to increase the
coal prices. I was told, we have agreed to
give gratuity to the coal workers, bonus to the
coal workers, the operational cost of the coal
mines has gone up. Ultimately, the Railways
have to bear it. Which means, I will have
to pay for transporting the coal but
everybody else involved in  this coal
industry will be given the charge that
is due to him. Therefore, 1 am asked to
bear part of the cost of transportation. So is
the case, in fact, in respect of one-third
of the goods that we transport, whether it
is fruits or vegetables or foodgrains or
other commodities.  On these low-rated
freight traffic we are losing Rs. 54 crores.
We are transporting them at less than the
cost.  Seventy-five per cent of our
transportation is on bulk commodities
like coal, iron or goods for export
purposes and all that. In fact, we are also
making a loss of 125 crores on
special freight rates, concessions for
export trade, relief measures, etc. We are
called upon to take drinking water to
Ahmednagar or even fodder from one
State to another on account of  the
drought that we are now facing. Who
can pay us our commercial rates in
transporting this fodder? If weare not
going to make good the losses, who is
going to pay us for making up the losses
then? But nobody seems to appreciate
that these are inevitable in a system which
provides the lifeline for the economy of this
country.

On unremunerative branch lines we are
losing Rs. 8 crores. On this item, I would
like to see whether we could not try to
improve some of these lines and try to
maximise our income. FEither somebody
makes good the loss, wc have incurred in
the service of the society or we may have to
be inevitably in the red.

Therefore, the Railway Convention Com-
mittee lias done us no favour. Let me not say
that we want to pad our figures or try to
present a bright picture. I would like you to
appreciate the role that the Indian railway
system has played in transporting
commodities and passengers in this coun-try.

SHRI PITAMBER DAS: You will excuse
me. Undoubtedly, the Railway Convention
Committee has done justice, no favour. But in
these times, it is not easy to  get even
justice.

SHRI T. A. PAL: I only wanted an
appreciation because the society also must
learn that things cannot be done free. How do
you expect me to pay our staff more? Not
only the staff has grown by about two-
thirds more, from 1950-51 to 1971-72;
the per capita tost of the employees has
gone up from Rs. 1263 to 3546. 1
agree that others in the society are getting
more than my railway employees. But the
pointis that this factor has gone up by
181 per cent, apart from providing extra jobs in
the Railways. 1 entirely agree that today
how the biggest public sector organisation
and other public sector undertakings ope-
rate has a meaning for the entire economy. I am
looking at many of the valuable suggestions
that the Convention Committee has made.
They only point out that as the biggest
public sector organisation certain modern
management concepts must also be applied
to the Railways. What are our resources?
They are our men, the existing rolling stock,
and the tracks that we have, the finances. If we
are able to manage all these a little better
than what we are doing then there is no
difficult. I may only tell you that we may
have failed to provide the necessary
depreciation, if we had done it, perhaps
our problems would not have been so much.
If you had notaskedus at that time for
transferring  large amounts to the general
revenues and had not condemned us for our
failings, perhaps the Railways wotdd have
run very much better. I do agree that if in the
past things have not been done, they should
be done because this valuable asset must
always be kept going in this country. So I
am glad that the difficulties of the
Railways also have been appreciated, and I
am grateful
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[Shri T. A. Pai] to ilic Convention
Committee lor looking into some of the
problems. In fact the four problems that they
have pointed out for deeper study have
considerable meaning for us.

It was pointed out to me that part of the
passenger fares tax contributions have been
withheld by us. We do not think in: have
withheld anything to the States.

SHRI
MATHUR:
Not given their due.

JAGDISH PRASAD

SHRI T. A. PAL: It is a matter of opinion as
to what is their due. It has been pointed out to
me that we have not converted all our level
crossings into over-bridges and underbridges.
This, again, is the concern of an affluent
society. We have 62,000 level crossings out of
which 22,000 are unmanned. I do not know
why every crossing must be converted into
overbridge or underbridge. Is it for the
convenience of the motorists? If this is to be
done this would be a symbol of motor car civi-
lisation where certain things will have to be
changed for the sake of a few. East Germany
faced the same problem. Now they have given
definite instructions to the motorists to stop at
the level crossing as rather than ask the
railways to provide all the safety measures.

SHRI S. D. MISRA (Uttar Pradesh): About
the railway crossings nobody is keen that you
have overbridges everywhere. Nobody is
saying that you have overbridges at all the
unmanned level crossings. But as compared to
the Western world and other worlds in the
East also, is it not a fact that while in India the
stoppages and closures of these crossings is
about half an hour, 25 minutes and an hour, in
foreign countries where Mr. Pai has gone— he
has seen more places than we have seen—the
stoppage is just 2, 3 or 4 minutes. Why can
he not do that?

SHRI T. A. PALI I entirely agree. I wish our
system could be as good as the ones in other
countries. But at what cost? In fact, they have
mechanised some of these operations and
displaced the crossings from being operated
manually. But that has not helped the
accidents. The most serious accident happened
in East Germany where they found that the
crossing
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[ailed to come off. That could be a me-
chanised failure. What I am saying is I am nol
running awav from the problem. The problem
is very big. When hon'ble Members approach
me to get this solved, they must bear with me
that it is not so easy.

Hon'ble Members arc pleading on behalf of
the State Governments for approach roads.
This depends on acquisition of land. Year after
year the costs have been going up and these
costs make it prohibitive for us even to
undertake some of these developments. So
wherever it is possible, within our resources
we shall certainly try to persuade the State
Governments to do it. Very often suggestion
lias come why do we depend upon the State
Government? Why do we not do it ourselves?
It is not possible to do it everywhere. But we
should certainly examine whether Railways
can undertake this works wherever it is in the
interest of railway running. For instance, in the
city of Bombay, very probably the suburban
trains or the main trains could run better if the
problem of level crossing could be solved even
by the Railways themselves. Certainly, we
shall consider if die responsibility can be taken
over. And therefore, while there is a natural
anxiety on the part of the people that there
should be more railway lines, that there should
be greater facilities provided in backward
areas, let me also inform the House that the
estandard which was accepted in the past for
having railway lines is now being questioned.
It was enthusiastically wel-comed when the
railway lines were announced and the people
coming from those areas were very happy that
they were getting new railway lines. Now,
when there is no traffic on those lines and our
expectations have gone wrong. This failure to
have a correct appreciation of those ex-
pectations, has also been responsible for our
not being able to contribute as much as we can.
Now, therefore, would this House agree with
me that either we have a standard accepted for
judging certain lines and unless it is viable we
would not approve of it, or, if certain lines are
necessary for developing backward areas and
for providing employment, we decide to
construct those lines on the merit of those
considerations and do not either under estimate
the cost of construction or over
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estimate the returns and then get criti
cised? I would like llie House to appre
ciate tliis difficulty of ours from this point

of view.

An honourable Member lias compared my
Railway Hoard to an elephant. I would like to
tell him, do not get frightened by rt. I have
had contacts with them and I can

SHRI S. D. MISRA: The elephant is a good
animal. But your Railway Board?

SHRI T. A. PAI: Sir, I have been compared
with Llie mahout who is not able to control
the elephant. I can tell you, Sir, that as a
democrat, I would not like to ride over them. I
have been persuading them to listen to any
reasonable requests from any Member ol this
House, and even as a Minister I would not ex-
pect them to do anything unreasonable. I have
a right to judge them by the work they do. I do
not hold an) brief for them. I am not a lawyer.
I would be the first Lo condemn when they go
wrong. It would be most uncharitable if day in
and day out we were often to condemn them,
to condemn the people who have, by accident,
become members of the Railway Board, in
this House because they have no defence. First
I would like to know the exact fault. None of
the members of the Convention Committee
themselves have condemned them. It the
Railway  Convention = Committee  had
condemned them, then I would have either
endorsed it or would have nol agreed with it.
But unfortunately lhe\ are being condemned
here. I do not think any organisation in this
counrty can be made to work with this kind of
a condemnation. Wherever praise is due, 1
would appeal to the honourable Members of
this House to stand by me when I praise them,
and endorse it and when condemnation is due,
I will be the first to condemn them and request
you also. We expect them to deliver the
goods. Mavbe, this is exactly the type of
organisation which we are envisaging—a
holding company. In the beginning we said a
civil servanl is not the right type of instrument
for development' and we wanted technocrats.
Now here in our Railway Board all members
arc technocrats. I am told that a holding
company is a solution to our problems
because holding companies have
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complete autonomy to do what they like
without interference from other Government
departments. What else is the Rail-»;i) Board
except being a holding company? The
chairman of my Board is the Principal
Secretary to Government. All oilier members
are Secretaries. My Financial Commissioner is
quite independent. So are others. So we have
complete autonomy. Now \ou say this system
is also not good. In Li lis country we will have
to see that the administration changes, that the
administration becomes responsive to the
needs of the people. I entirely agree. But then
if these people have been compelled to
sanction a railway line, some other Members
of some other Committee or some other
Parliamentary Committee should not question
them afterwards, but the Minister who has
been responsible for it. Let us also take the
responsibilit) for political decision. And if this
assurance is given to the administration, when
I give instructions and the officers carry out
their duty, I think things would improve very
considerably. I feel that if I were in their posi-
tion, I would hive reacted also to this kind of a
criticism and be afraid of taking any decision.
This is one of the factors, and I am sure we
will have to change this feeling in the
administration. There is nothing wrong with
the Board and there is nothing wrong in the
way it works, in the culture, the administrative
culture in this country. Only it calls for a
change to suit the needs of the changing
times.

With these remarks I commend the Re-
solution to the House and assure the House
that whatever suggestions that the Convention
Committee on Railways has made, it shall be
my concern to go deeper into all those
suggestions. In fact, they have suggested
about control of the inventory. This is very,
\en, important. We are now trying to control
this inventory through our < omputors.

In fad there is one expert who has sub-
mitted ,i report on this. I have already
constituted a Committee, even before this
recommendation came, to go into the question
pi inventory control because in spite of the
difficulties that we might have, depending
upon the foreign import, there should be
considerable scope for improvement. I have
accepted that and 1 assure the House that
every effort of making the
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